(Schedule)

FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations,

2016)
FOR THE ATTENTION OF THE CREDITORS OF SWASTIK LLOYDS ENGINEERING PRIVATE LIMITED

RELEVANT PARTICULARS

1 |Name of corporate debtor Swastik Lloyds Engineering Private Limited

2 |Date of incorporation of corporate debtor 11-12-1997

3 |Authority under which corporate debtor is incorporated /  |Registrar of Companies-Mumbai
registered

4 |Corporate Identity No. / Limited Liability Identification No. [U99999MH1997PTC112416
of corporate debtor

5 |Address of the registered office and principal office (if any) |RANGWALLA BUILDING SHOP NO.258 ISLAMPURA STREET

of corporate debtor MUMBAI-400004 MH
6 |Insolvency commencement date in respect of corporate 31.03.2023 (Order was intimated to IRP on 01.04.2023)
debtor

7 |Estimated date of closure of insolvency resolution process  [28.09.2023

8 |Name and registration number of the insolvency Mr Vimal Kumar Agrawal
professional acting as interim resolution professional IBBI/IPA-001/1PPP00741/2017-2018 /12247

9 |Address and e-mail of the Interim Resolution Professional, ~|Office No. 4, Ground Floor C Wing |,Shanti Jyot Building, Balaji Nagar,
as registered with the Board Near Railway Station, Bhayander West, Thane Pin 401101

E-mail: vimal@vpagrawal.in

10 |Address and e-mail to be used for correspondence with the [Office No. 4, Ground Floor C Wing, Shanti Jyot Building, Balaji Nagar,
Interim Resolution Professional Near Railway Station, Bhayander West, Thane Pin 401101
E-mail: cirp.swastiklepl@gmail.com

11 |Last date for submission of claims 15.04.2023

12 |Classes of creditors, if any, under clause (b) of sub-section  [Not Applicable
(6A) of section 21, ascertained by the interim resolution
professional

13 |Names of Insolvency Professionals identified to act as Not Applicable
Authorised Representative of creditors in a class (Three
names for each class)

14 ((a) Relevant Forms and (a) https://ibbi.gov.in/downloadform.html
(b) Details of authorized representatives are available at: (b) Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate insolvency resolution
process of the Swastik Lloyds Engineering Private Limited on 31.03.2023

The creditors of Swastik Lloyds Engineering Private Limited , are hereby called upon to submit their claims with proof on or before
15.04.2023 to the Interim Resolution Professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims with
proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

NSy

Name and Signature of Interim Resolution Professional : Vimal Kumar Agrawal

Date and Place : 04.04.2023, Mumbai
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Tata Motors Limited
Bombay House, 24 Homi Mody Street, Mumbai, Maharashtra — 400001

Notice is hereby given that the Certificate(s) for the under mentioned Equity
Shares of the Company have been lost/misplaced and the holder/claimant
of the said Equity Shares applied to the Company to issue duplicate Share
Certificate(s).

Any person who has a claim in respect of the said Shares should lodge the
same with the Company at its Registered Office as mentioned above within
15 days from this date else the Company will proceed to issue duplicate
certificate(s) to the aforesaid applicants without any further intimation.

No of
Share

Certificate
Nos.

Face
Value

Distinctive Nos.
From To

Name of
Shareholder

Folio No.

E2B10087/71Bhupendra
Narayan Singh Deo

14,880/ 34306416 — 34381295 47290 2/-

Ptace Mumbat
Date: 05/ 04/ 2023

Name of Claiments/Survivor
Yuvaraj Raghvendra Dev

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF TAURIAN MINERALS

TAURIAN MINERALS PROCESSING
PRIVATE LIMITED

1. Name of the Corporate Debtor

2. | Date of incorporation of corporate debtor | 29th September, 2008

FORM A

PUBLIC ANNOUNCEMENT

{Under Regulation & of the Insolvency and Bankrupicy Board of India
{Insalvency Resalutlon Process lor Corporate Persons) Regulations, 2018)

FOR THE ATTENTION OF THE CREDITORS OF
PRIVILEGE POWER AND INFRASTRUCTURE PRIVATE LIMITED

RELEVANT PARTICULARS

1, | Mame of corporate debior Privibege Power amd Inrastmuctune Private Limiled
2. | Defa of incampora@on of corperafe dabdor 00001984

1. | Autharity under which corparata dabbar is ROC-Mumbai

imcanporeted [ regisiared

4, | Corporate Identiy ko, ! Limied Ligkiity
Iderlification Mo of corporate debtor
Address of the regishered affice ard
principal office (I any) of corporale dedbor
8. | insolvency commancamant dabs in
respact of corporate dablor

Esfinated date of dosure of insalvency
resalulion procass

LE5900MH1984PTCO0335927

e

37 Floor, HDIL Towers, Amant Kanakar
Marg, Bandra (East) Mumbai - 400051

1502023
{Copy of order neceived on 2100252023)

it =L ks rr i By TR

142023 (Cansidenng Msovency
commencenent date Is 1302023 -

However exciusion application is being fied)
Mame: Anurag Kumar Sinha
Registration no.;

IBELIFA- O0VIP-POO4 27301 T-18M10750
Address: Flat Mo, 3602, Redwood (Tower Mo, 7),
Runwal Grsans, Mulund -Gomegaan Link Road,
EhancupdWesl), Mumbal City, Maharashira,
400078, e-mall; aksinhaipX@gmail.com
Address: 144-B, Milal Courd,

148 Floar, Masiman Poird, Murmbai-$00021
e=mail; prvilegapower ibe@gmail. com

1642023

8. | Wame and ragistrafon numkbsar of the
nslvency praletional acling & mlenim
resplution professianal

8. | Aderess and e-mall of the interim
resolution prodessional, as regstarad
wilh tha Board

10| Address and e-mail bo be usad for
correspendence with the inderim
resaktion professional

11.| Last dada far submission of claims

3. | Authority under which corporate debtor is RoC-Mumbai
incorporated / registered

4. |Corporate Identity No./ Limited Liability | U72200MH2008PTC187178

Identification No. of the Corporate Debtor

5. | Address of the registered office and
principal office (if any) of corporate debtor

Shree Saibaba Construction, S/No. 99/2, Flat No.
004, Ground Floor, Swami Complex, Purna
Village Bhiwandi, Thane MH421302IN

31stMarch, 2023
[Order Received On 3rd April,2023]

6. |Insolvency commencement date in
respect of corporate debtor

7.| Estimated date of closure of insolvency
resolution process

27th September, 2023

8. [Name and registration number of the Name: Mr.Kunal Jayant Waje
insolvency professional acting asinterim  [Reg:No.
resolution professional IBBI/IPA-001/IP-P-02472/2021-2022/13815

9.[Address and e-mail to be used for Address: Plot No. 26, Snehal Bunglow,
correspondence with the interim resolution | Gokulwadi, Shrirang Nagar, Gangapur Road,
Professional Nashik, Mahashtra, India-422013
Email-ipkunalwaje@gmail.com

Address and e-mail to be used for
10. , e
correspondence with the interim
resolution professional

Address: Plot No. 26, Snehal Bunglow, Gokulwadi,
Shrirang Nagar, Gangapur Road, Nashik, Mahashtra,
India-422013 Email - tmpplmumbai@gmail.com

11/ Last date for submission of claims 14th April, 2023

12]Classes of creditors, if any, under clause (b)| NA
of sub-section (6A) of Section 21, ascertained
by the interim resolution professional

13/ Names of Insolvency Professionals identified to NA
act as authorised representative of creditors in
a class (Three names for each use)

14| @ Relevant Forms and b) Details of
authorized representatives are available at:

a)Weblink: https://ibbi.gov.infhome/downloads
Physical Address: NA

Notice is hereby given that the National Company Law Tribunal has ordered the commencemen
of a corporate insolvency resolution process of the M/s.Taurian Minerals Processing Private
Limited on 31 stMarch, 2023
The creditors of M/s.Taurian Minerals Processing Private Limited are hereby called upon to
submit their claims with proof on or before14 th April, 2023 to the interim resolution professional a
the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All othe
creditors may submit the claims with proofin person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorized representative from among the three insolvency professionals listed against ent
No.13toactas authorized representative of the class [specify class] in Form CA-NA
Submission of false or misleading proofs of claim shall attract penalties.
Mr.Kunal Jayant Waje

Interim Resolution Professional of Taurian Minerals Processing Private Limited.

Date: 05th April, 2023, Place: Mumbai Reg.No.IBBI/IPA-001/IP-P-02472/2021-2022/13815

BEFORE THE MATIONAL COMPANY LAW TRIBUMAL
BMUSIBAI BEMCH: |
FORM MO, MCLT. 34
Joint Advertisement of the Petitioner Companies detailing petition
[Pursuant 1o Rule 35 of Natlonal Company Law Tribunal Rubes, 2016]
CJP. (CAA) 20 [ME) | 2023
M
C.A, [CAA) | 258 (MEB) | 2022
In the matter of tha Companies A, 2013
A

In e matber of Sections 230 % 232 of lhe Companies Act 2013 and

atner applcable provisions of the Companies Act, 2013 read with

Companées (Compromises, Arrangameants and Amalgamation] Rukas,

2016

Al

In the meadter ol Scheme of Amagamahon (Menger By Absarplion) ol

Kesarval Speings Disfliers Private Limited ("KS0DPL" or the “Transferos

Comgeny 17}, Mykingdam Wantures Privete Limited (*NVPL” or tha

“Translesor Company 27, Srrampur Grains Private Limited {"5GPL" or

the “Transteror Campany 5% and Shedd Projects Private Limied {*5PPL"

ar the Tranzsderor Company 47} with and inba Tilaknagar [ndwstrias

Limitad (°T1" gr the “Transfenge Campany”] and thesr respaclive

sharenpldars (“Scheme” or “this Schems”)
KESARWVAL SPRINGS DISTILLERS PRIVATE LIITED, }
& company moorporaled under the Companies Acl, 1958, |
having its registened office at PO. Tilaknagar, Tal Shrissmpur, |
Disk. Ahmedaagar, Shnrampur, Mahdseshira = 413 720, India | .., First Pelfioner Company [
[CIN: L5511 PN1903IRTC140561] | Tranateror Company 1
MYEINGEDOM VENTURES PRIVATE LIMITED, a cormpany
incomporated under the Companies Act, 1556, having Its
regetered office gt PO Tilsknagar, Tal. Shrirampur,
Dist. Ahmednagar, Shrrampur, Maharsshira - 413 730,
Indiz| Ik UFR4900PNMI0ART C143964)
SRERAMPUR GRAINS PRIVATE LIMITED, a company
incarporated under the Companies Act, 1566, hawing its
regitared office at PO Tilsknagar, Tal. Shrrampur,
Disl. Ahmednagar, Shirampur, Mahamshtra - 413 720, India } ... Thind Petitioner Company /
[CIM: UD1300PN2O0ERTC124177) | Transferor Company 3
STUDD PROJECTS PRIVATE LIMITED, a company }
incorpeeated under the Companies Acl, 1956, hasirg ils I
registerad offica at P.O. Tilsknagar, Tal. Shrirampur, '
Dist. Ahmaednagar, Shrrampur, Maharashira ~ 413 720, India } ... Fourth Patitionar Company [
[CIN: L45202PN200BRTC14417E] | Transterar Company 4
TILAEMAGAR INDUSTRIES LIBITED, & company }
i
;

... Second Petitioner Company [
Transteror Company 2

it g Bt g i Wl Kl g

inconperatod under e provisions of the Indian Comganas
Act, NI af 1913, hawirg is registersd office &

P.O- Tiakaagar, Tal Shrirampur, Dist Ahmednagar,
Shrirampur, Mabarashbsa - 413 720, India

[CIM: L15420PN1253PLET 33309)

} o Fifth Petitioner Company /

| Transferse Company
v Latllacively Rrown &5 Palilioner Companks
WOTICE OF HEARING AND FiNAL DISPOSAL OF COMPANY SCHEME PETITION

MNOTICE iz herety ghen thal the Company Scheme Pelition urder Sections 230 1o 232 and ofher
applicable provisions of the Companies Act, 201 3 read with Companies (Compromisas, Arangements
and Amalgamation) Aules, 2016 {'1he Rulas’] for sanchion of the Schama of Amalgamation (Memgar by
Absorpion) of Kesanal Speings Cestiters Priviate Limited (%S0 or the “Transterar Company 17 o
“the First Petitioner Compary”), Mykingoom Ventures Private Limited *MVPL™ ar tha *Transdsror
Cormpany 27 or “The Sacond Pelitioner Company”), Srirmpur Graing Privale Limited "5GPL" of I
“Transferar Company 3° ar “the Third Petitioner Company”} and Studd Projects Private Limited
{"SPPL" or the “Trensieror Compary 47 or “the Fowth Pelitioner Company”) with and inta Tilaknagar
Industrigs Limited {"TI" or the "Transleree Company” o “tha Filth Palitioner Gompany”) and Shesr
respecivg shangholck es was prosenti By the Peslione COmpanes on e 19" Gy of Sy 2023
and the petiion wes heard and admitiad by tha Hon'ble Mational Compary Lew Tribunal, Mumiai
Banch 'NCLT ) on the 3* day of March 2023

in 1erms of Aule 16 of the Ruses and drections of $he Hon'ble MCLT, Molice iz hersby oiven that the
sad parlition = fmad far haaring and final depasal balore the Hon'ble MCLT anthe Tuasday, 18" day
ol April 2023,

H ary pesson is desirous of supporing or apposing the sad pefifion should send %2 the Paitioners
ar Pesicnars’ Autharsed Hepresantafves. molics of b nlerdian, saned by him o bis adeocats, wil
his name and aodress, so & 10 reach the Pefitioners’ repshened office or Pefitioners’ Authonged
reprasanative not laber San two days befare tha dabe lixad for the heading of the patition. Whara
ANY G0N S0EKS W0 Oppose e pelition, B grounds Oof oppesilion oF & copy of he aftda shall be
fumished with such notice, A copy of the petftion will be fumished by the wndersigned 30 any parson
requinreg the same an paymen? of the prescibad charges for tha same.

For and an behall of the First Petitioner Companny

B

Mrz. Dipti Todkar

Director

Far and an bekall of the Secand Petioner Compary
i

Mr=. Dipti Todkar

Diractor

For and on behald of the Third Petitiomer Company
Sdi-

Mrs. Diptl Todkar
Director

For and on behalf of the Fourth Petitionsr Company
G-

Mr=. Dipti Todkar

Directer

For and on behalf of the Fifth Peditioner Company
Sdi-

Mrs, Diptl Todkar

Company Secretary

Sdi-

For AR C H and Asscciates

Chartered Accountanis

1804, Anmol Pride,

&.V. Road, Goregaon (West),

Mumbai - 200 104

Authoriged Representatives for the Petitioner Companies
Dated: D4 Apeil 2023

Placa: Mumbai

12 | Classes of creditors.  any, under clause (b
of suf-saction (84) of section 21, ascarained | WA
bry Lz indren resalubion prolessional

15, Names of Insohancy Prafessionals
idanifiad fa acl as Authorisad A
Representativg of credlons i a class
{Threa namss for azch class)

1| (a] Relevant Farms and
(bl Detaits of authorized representatives
ere avalable at

e i et e e e i o m  m m m fmanx mm x e n

Natica is hereby given that tha National Company Law Tribunal, Mumbai Banch, CourtV has ardered the
pommencement of @ Corporate Insalvency Resolution Pracess of Privilege Powes and Infrastructure
Priwate Limited on 158272023 (Copy of cedar recaivad an 21032023}

The cradibors of Privilege Power and Infrastruciure Private Limited ane herey Galed upan 1o submil
theesr ciams with proot an o before 160452023 to the Intarim Resclution Professionsl at the address
manlicnad agansl entry Na. 10

The finandca credifors shall sutmit their cleims with proof by alecironic means oaly, All ofher creditons
maiy submil the caims with proafin person, by past or by elechonic maans

Submilssion of false or misleading proofs of clalm shall atiract penalties,

Web link: htipsaiibbi govinhomeldownioads
N

i st e i e e o o e o T e e

Sdf-

Anureg Kumar Sinha

Interim Resalution Professional
IBEBLIPA-OOLIP-POOS 2T 201 T-18A0750
AFA Valid up o - 211272023

Date  DS02023
Flace : Mumbai

FORM A

PUBLIC ANNOUNCEMENT
[Under Regulation & of the Insalvency and Bankruptcy Baard of India

Raog. Off; Plot Mo. 53, Raghuvansh Co-Op Msg. Soc. 302, 37 floos, Opp. Habbu Clinic,
Sien (W), Mumbal - 400023 Maharashira, INDIA
Tol No: 2563361/2562351/5328252200, Email: infownp @ gmail.com,
CIN: U31100MH2004PTC 144330
NOTICE
Form Mo INC 28
{Pursuant fo the Rule 30 of the Companies (Incorporation) Rules, 2014]

BEFORE THE CENTRAL GOVERNMENT (REGIONAL DIRECTOR). WESTERN REGION,
MUMBAI

COMPANY APPLICATION NO.......... OF 2023

N THE MATTER OF THE COMPAMIES ACT, 2013, SECTIOM 13(d) OF THE COMPAMNIES ACT,
2073 READ WITH RULE 30(5) (A] OF THE COMPANIES (WCORPORATION) RULES, 2014.

AND

IN THE MATTER OF BUS ¥ B P ELECTRICALS PRIVATE LIMITED
(GIN - U3 1100MH2004PTC 144539,

HAVING TS REGISTERED OFFICE SITUATED AT PLOT MO, 93, RAGHUVANSH CO-DP HEG

S0C 302, IR0 FLOOR, OFF. HABBLU CLINIC, SIOM (W), MUMBAI - 400022, MAHARASHTRA
INDHA

e———— 1T
Metics & hereby given % the General Public that the Company propeses 1o make an apokcation 1o fhe |
Central Govermment &cting through the office of the Ragienal Director, 'Wastern Region, Mahamsshina, |
Mumbal under section 13 of the Gompanas A, 2013, sseking he conlimalion of aferabon o tha |
Memarandum of Association of the Company in terms aof Special Resclution passad at tha
Extra-Orcrary General Mosting held on Wednesday, 019 March, 2023 o enabie the Company
changa its reqisterad office from “Stete of Maharashtra” 10 the "State of Gujarat”
Ay perspn whose inbarest i likaly 1o ba afacied by tha proposed changs of the registered office of the
Company may delver elther en the MCA 21 portal {www.mea.gowin) by filing investor Compliand
Form or cavse fo ba defiverad or send by registaned post of hisher objections suppariad by an atfidavil
stating the ralwe of hisher nlerest and grounds of opocsition to The Regional Diector, Westam
Region, Ewerest 5* Floor, 100 Marine Drive, Mumbai - 400002, Maharashira within Fourtaen [14) days |
trom the date ¢f pubication of this natice with & copy 1o the appicant Company at 85 Regisiered office
siluaied at W M P Electricais Private Limsbad, Plot Mo. 83, Raghuvansh Cao-Op Heg Soc 302 3rd Flooe,
g, Habby Glinie. Slon (W), Mumbat - 400022, India

For W M P Electricals Private Limited

sn]'. |

Dipen Indravadan Shah |

Date: 05" April, 2023 Director |
Place: Mumbai (DIM - 01113267 |

(Insolvency Resolution Process for Corporate Persans) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF

CHESA DENTAL CARE SERVICES LIMITED

RELEVANT PARTICULARS
I |Name of Corporate Debtor CHESA DENTAL CARE SERVICES LIMITED
1310211996

1 Auhority under which Corporale Desior s RaC-Mumbai
incorporated | registensd

4. |Carporate lgenlity Mo, | Lim#ied Liakilily
Identification Ma. ol Corporata Debilor
&, [Aodress of the registerad office and Linit Mo, 507, 5th Floor Kesheva, Keshava
principal office (¥ any] of Carporate Debbar | Commercial Premisses Co QOp So Lid, Bandra
East Mumbai, Maharashba - 400051

U851 20MH1996PLLOST 1592

6. | Insabwancy commancement dale n 31.03.2023
respect of Comporate Debtor (CIRP Orter recaived on 03.04.2023)
1. |Estimated gate of closwe of ineokancy | 29.09.2023

rasolufion procass

8. |Mame and Regstraton number of the
inspivency professional acing as Inkenm
Resclufion Profassiona

g, | Address & email of the inferim resoiution
professional, a3 registered with the board

Mr. Mahesh Pareak
Reg. Mo, [BEIPA-D0IP-P-O252872021-20221 3877

Address ; E-802, Stering Cowr, Foad No. 16,

M I DG Andher Eagt Mear Hotel Sundty, Mensal
Subyrben, Maharashira - 400093

E-mail: mpareski 3i@hotmaill.com

Address | E-802, Sleding Court, Road No. 16,

M I DG, Andheri East Near Holel Suncity, Muembai
Suburban. Maharzshira - 400093

111 | dddress and e-mail to be used fior
corespandencs with the Interim
Resohation Profeszional

@ sicom SICOM LIMITED

LiIMITED

Solitaire Corporate Park, Building Mo.4,
6th Floor, Guru Hargovindji Read Chakala, Andheri{ East),
RMumbai- 400 093 Tel: 022-66572700 Website: www. sicomindia.cam

INVITATION FOR EXPRESSION OF INTEREST
FOR SALE OF FINANCIAL ASSETS

(NON PERFORMING ASSETS) OF SICOM LIMITED

SICOM Limited (SICOM), invites Expressions of Interast ("EOI") from ARCs!
Banks/FIs/MNBF C/iCompany, as defined In Sub-Section (20) of Section 2 Of the
Companies Act, 2013 for the sale ol ils Fnancial Assets ("Non-Parforming Assate”)
as par the axtant REl Guidelines under Swiss Challenge Method. Eligibls
Interested Applicants may download the Bid Document alengwith the List of NP

Assets available for Sale from the website of ZICOM Limited
[wwnw.sicomindia.com). The Bid Document can also be oblained by sending an
amail o Officers as givan bedow.

Flease note that the Non-Perorming Assets are being sold as pool of assefs or
individual loan account(s). Each prospective fransferee shall be required to
submil an Expression of Interest (“EOI") along signed copy of bid document and
Mon-Disclosure Agreamant (“MDA™ ) 1o miliate the due diligence exarcise.

The sale of financial assets (Non-Performing Assets) is only on Upfrant Cash
basis and on “As i where is, as is what 3, whatever there is and without recourse
basis".

Interested applicants shall submit tha Expression of Imterest ("EOI™) on or bhefora
5:00 PM on April 17, 2023 in either a sealed envelops to SICOM LIMITED at its
reqistered office at Mumbal or by e=mail to:

For LOT L, 1, 1, IV and V [As per Bid documeant)

Mr. Rajendra Bhosale | M-98335 46349 |
Mrs. Disha Marathe 022 6657 2766 |
_l..l'lrs. Rasika Sawant 022 6857 2750 |

SICOM reserves the right to alter, modify the terms and condibons of the said
sale or to cancel'postpons the proposed auction salefalter/addidelete any
account(s) offered for sale at any stage of ransaction, change/extend the time-
limes oullined in this Bid document without assigning any reason thereof
whatzoever. The decision of SICOM Ltd in this regard shall be final, binding and
conclusive. Please nate that the sala shall be subjact o final approval by tha
Compatant Autharity of SICOM Ltd.

Date — April 5, 2023
Place — Mumbai

rbhasale@sicomindia.com

swared@sicomindia.com

rﬁml.ram@:-'.u:umindla LSO

Sd/-
Authorised Signatory

lndian_ Bank

HABAL

e

o & 7 :I. o ., — > = ZEa
JUHU VILE PARLE DEVELOFMENT SCHEME BRANCH
12 A Sagar Villa, Jubu Wiss Parle Devalopment Schesme, Juhu, Andhan (W), Muemibai-$00 049,

Phomne: 022- 2610 83662610 8598 Email: jvpdsi@indianbank.coin
POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

[Under Rula-8{1) of Security Interast (Enforcerment) Rules, 2002]

Wheareas: The undersigned being the Authorised officer of the Indian Bank, under the
Securitzation and Reconstruction of Financial Assets and Enforcement of Security
Inderast At and in exenciss of powers confermed wnder sechon 134 12) red wilh rule 3 of
the Securly interest (Enforcernent) Mules, 3002 ssued Demand Motioe dated
1511 2022 calfing upon the borrowears Mis. Om Shiv Construction Company io repsy
the amount mentboned in the nobice being Rs. 79,89,B23.63 (Rupees Seventy Nina
Lakhs Elghty Nine Thousands Eight Hundred Ninty Three And Palse Sixty Three
Only) and interest thereon within 60 days from the date of receipt ofthe said notice.
Tha borrower having failed ko repay the amoun, notice is heraby given to the bomower
and tree pablic in geners that the undersigned has laken possession of the property
descrined harain balow in exercise of powers conferred an him under aaction 13(4) of the
said Act read with rule 8 of the said rules, onthis 315t Day of March of the year 2023,
The borrowas in particular and the pubic in general |5 hereby cautioned nol to desl weih
the property and any dealimgs with the property will be subject to the charge of the
Indian Bank for an amount of Rs. 79.89,8%3.63 and interest and other charges thereon
frarn date af dermand notice,
The borroweer's attention |s indited o the provisions of sub-saction (8) of section (13) of
the Act, inrespect of the time available, to redeem the secured as3ets.

Dascription of Immovabbe Propaerty:
O pumbers of sttt puzzled parking in Basement inthe bullding -
* Jeevan Jyot". Om Shiv Construction Co., Plot No 173, CTS No.M 60B-A, 608714,
G08E. Village Pahadi, Jawahar Nagar, Road Mo, 2, Goregaon West, Mumbai - 400104,

Sdi-
Date: 31.03.2023 Autharized Officer,
Place: Mumbai Indian Bank
FORM A
PUBLIC ANNOUNCEMENT

{Under Regulatlon & of the Inselvency and Bankruptey Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016}

FOR THE ATTENTION OF THE CREDITORS OF
SWASTIK LLOYDS ENGINEERING PRIVATE LIMITED
) ) RELEVANT PARTICULARS
1 :NE'I'.I:" of puporale delioe Swastik Lboyds Engineering Private Limited
2 | Dot of incomaraton of comonste disbiorn [ 1211987
3 | ALshorty urder which comorate debioe | Aegistrar of Compankes-Mumbai
|15 Incomarensd / registared
4. | Corpaeale identity MNa. ¢ Limbed Liabdity
_I::_unfr'r.ﬂlun' fogar, -::flx:JmErﬂ'c'. debtor

F. | Address of the regsiend office and

| Ugo9ooMHID9TPIC1 12416

| RAPKGWALLA BUALDING SHOP NOL258, SLAMPURA STREET

principel ofioa (if &y of ComonmERe WILBABEA-O000 MH
| chesrl
i .|r.';.‘.M!I"'|.‘!.'|'."!N!1I1'ﬂ'I-C\,:-C!T‘:|":|'r| e in [ 21003, 2003 Mok wers infmnabesd 1 IRP an
[ resspact of comomte detior OL08.2003)
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Motice = hareby diven that the Mational Company Law Tnbunal has orderad the
commencement of a corporate Insolvency resolution process of the Sweastik Lloyds
Engineering Private Limited on 31,03, 2023

The craditors of Swastik Lioyds Englneardng Private Limlted , are hereby called upon to
subenil their clasms with pgeood on o belfore 15.04.2023 m the Interim Resalution
Professional atthe address mentioned against entry Mo, 10,

The financizal creditors shall submit thair claims with proof by electronic means onke. All
other creditors may submit the claims with proof i person, by post or by electronic
M

Submission of false or misleading proofs of clalm shall attract penalties.

MName and Signature of Interim Resolution Professional ;| Vimal Bumar Agrawal

Date and Placa :04.04.2023, Mumba

(13 hitps, bt goving downioadfomm,im)
{1 Mot Appiicabie

E-mail: chesa.cirpidamail.com

1.} Lastdate for submission of claims 17.04.2053

12 | Classes af credbors, if sy, under dausedhl of | Mot Apalicable

&ib-sechion (B4 of seclion 21, asceramed by

e inkerim Resakution Professiond

13| Mames of insokency professionak idanlified | Mot Applcable

i actes authorsed representative of radiors

inackass(lhras names lor sach class)
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e available at

Motica is heretry givan that the Mational Compary Law Tnbunal has ordansd the commancement af a

caporate inseivency resalufion process of the CHESA DENTAL CARE SERVICES LIMITED on

31.03.2023 [order recalved on (304,20 23],

The @ediars of CHESA DENTAL CARE SERVICES LIMITED, are harsby calied upon & suamit ther

chaims with proof on or before 17.04.2023 to the interim rezolulion profassional af the address mertioned

apanslentry Na. 10

Thefinancial creditors shall submil their claims wiin praf by electronic means anly, Allather creditors may

submil the claims with proafinperson, by postor by electronicmeans.

Afinancial credior balanging 1o a class, as listed agans! @e erdry Na. 12, zhall indecate s chaica of

aufhorisad representative from among fhe three inscivency prodessianals isted aganst antry Me 13 4oact

a5 autharnised representative ofthe classin Fam G- Mot aplicabie

Submissson of false ar misleading proofs of claim shall atiract panalties,

Name and Signature of Intarim Resolution Profassional :

Diate - 05042023
| Place: Mumbal

(&} Web link: hifps:Vibbi.govinenhome!sownlcads
(b} Physacal Address: Ned Applicable

Mr. Mahesh Pareek
Insolvency Professional
Reg. No.: IBBIIPA-0O1IP-P-0252012021-202213877 |

LSALE NOTICE)

SHREE DAKSH JYOT SILK MILLS PRIVATE LIMITED (IN LIQUIDATION)

Regd. Office : Survey No. 20, 695/2/5, New Mulchand Compound, Katai Village,
Bhiwandi, Thane, Maharashtra-421302 (CIN : U99999MH1988PTC047141)

Notice is hereby given to the public in general in connection with sale of assets owned by Shree
Daksh Jyot Silk Mills Private Limited (In Liquidation) (“Corporate Debtor"), offered by the
Liquidator appointed by the Hon'ble NCLT, Mumbai Bench vide order dated December 01,2021 in I.A.
176 of 2021in C. P. No. 1016/1&B/MB/2019 under the Insolvency and Bankruptcy Code, 2016 (“Code”).
The assets of the Corporate Debtor, forming part of its liquidation estate, are being offered for sale. The}
bidding shall take place through online e-auction service provider Linkstar Infosys Private Limited at
http://eauctions.co.in/

SA.
NO.

DETAILS

‘ PARTICULARS ‘

Date and Time off Date : Friday, May 05, 2023.
Auction Time : 01:00 p. m. to 4:00 p. m. (with unlimited extension of 5 minutes)

Address and e-mail| Reg. Address : 405B, Siddhivinayak Twins, Plot #9, Sector 17,
2 | of the Liquidator, as| Roadpali, Kalamboli, Dt. Raigad, Maharashtra 410218.
registered with IBBI| =Reg. Email Id : indrajitmukherjee15@yahoo.com

Process  specific| 405B, Siddhivinayak Twins, Plot #9, Sector 17, Roadpali,
3 | address for| Kalamboli, Dt. Raigad, Maharashtra-410 218.
correspondence *E-mail Id : liquidation.sdjsmpl@gmail.com *Contact No.: +917045312912

Earnest Mone

Particulars Reserve Price

Deposit

*Block | - All the plant and machinery

. . , ) ) 54

installed including furniture, fixtures, 4 28.50.000/-

amenities at the property of the Corporate| 2,85,00,000/- ! (F;s 3
Debtor situated at Survey No. 18, Hissa No.|  (Rs.Two Twenty-iEight 5,00,000/-
1 and Survey No. 20, Hissa No. 1 of Village Crores Lac Fifty (Rs. Five
Katai, New Mulchand Compound, Near| Eighty-Five Thousand Lac Only)
Aditya Hotel, Khoni-Kamba Road, Taluka :[ Lac Only) Only)

Bhiwandi, Dist. Thane-421 302.

Important Notes:
1. The sale shall be on “AS IS WHERE IS’ “AS IS WHAT IS’ “WHATEVER IT IS', “WHATEVER THERE IS"

and “WITHOUT RECOURSE BASIS” and as such, the sale shall be without any kind of warranties
and indemnities.

2. The details of the process and timelines of VDR access, site visit, due diligence etc. are outlined
in the E-Auction Process Document. The said E-Auction Process Document is available on the
website of e-auction service provider Linkstar Infosys Private Limited, from April 05, 2023,
Address to the said website is: https://eauctions.co.in/

3. Interested bidders shall participate after mandatorily reading and agreeing to the relevant terms
and conditions including as prescribed in E-Auction Process Document and accordingly, submit
their expression of interest in the manner prescribed in E-Auction Process Document.

4, On request by the Bidder(s), the Liquidator shall allow access to visit and verification of]
the assets of the Corporate Debtor during business hours from Tuesday, April 25, 2023 till}
Tuesday, May 02, 2023, subject to execution of undertaking in that regard by the Bidder.

5. The Liquidator has the absolute right to accept or reject any or all offer(s) or adjourn / postpone
/ cancel / modify / terminate the e-Auction or withdraw any assets thereof from the auctionl
proceeding at any stage without assigning any reason thereof,

6. As per proviso to clause (f) of section 35 of the Code, the interested bidder shall not be eIigibIeI
to submit a bid if it fails to meet the eligibility criteria as set out in section 29A of the Code
(as amended from time to time).

7. The last date for submission of Expression of Interest and Earnest Money Deposit is
Wednesday, May 03, 2023.

Date and Place : 04.04.2023 at Mumbai.

Sd/-

Indrajit Mukherjee

IBBI/IPA-001/IP-P-01533/2018-19/12450

Liquidator of Shree Daksh Jyot Silk Mills Private Limited (In Liquidation)|

financialexp.epapr.in

L&T Finance Limited

Registered Office: 15" Floor, PS Srijan Tech Park
Plot No. 52, Block DN, Sector V, Salt Lake City
Kolkata 700 091, District 24-Parganas North.

CIN No.: U65910WB1993FLC060810

Branch office: Raigad

PUBLIC AUCTION FOR SALE OF MORTGAGED PROPERTY

The Authorised Officer of L&T Finance Limited under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
[54 OF 2002] and in exercise of powers conferred under the said Act is auctioning the following property on “AS IS WHERE IS BASIS” and “AS IS WHAT IS
CONDITION" by way of “PUBLIC AUCTION" for recovery of its dues and further interest, charges and costs etc.

@ L&T Financial Services

Name of Secured Property Loan | Possession  Earnest Total Reserve Date of | Dateand |
Borrower and Address Account Taken Money Outstanding Price Inspection| Time of
Co-Borrower Number(s) Deposit 10% dues as on (InX) Auction

or more of 31.03.2023
RP(InX)
1. Bhausaheb | Property Address - Flat No. B-5-204, H140952605 2nd Rs. Rs. 23,81,168.81/4 Rs. 21,01,719/4 19/04/2023 24/04/2023
Anandrao Admeasuring Carpet Area 347 Sq.ft. 18030256, December | 2,10,171.90/-
Salve (Carpet) On The Second Floor Of The H140952605 2022
2. Hemlata Building Known As B-5, Situated At Xrbia 18030256L
Bhausaheb | Warai Ph-iii, Village- Warai Tarfe Waredi,
Salve Survey No. 6/2, 6/3, 9/1, 9/2, 10/2A1,
10/1A/1, 10/6, 12/1A/1, 12/6A, 12/5, AND
10/9 Near Warai Woods, Tal - Karjat, Dist -
Raigad, Karjat, Maharashtra, India, 410101.
Boundaries Of The Entire Land
East S.No. 13 And Village Boundary
West | S.No. 10
North | S.No. 9, 13, 8 And 6
South | River
1. Sudhakar Property Address - Flat No. C4-202, H168662808 2nd Rs. 2,28,470.9 | Rs. 28,42,968.34/4 Rs. 22,84,709/- 19/04/2023 24/04/2023
Shantaram | Admeasuring Carpet Area 359 Sq.ft. 18122153, December
Kadu (Carpet) On The Second Floor Of The H168662808 2022
2. Shilpa Building Known As C4, Situated At Xrbia 18122153L
Sudhakar Warai, Village- Warai Tarfe Waredi, Survey.
Kadu No. 6/2, 6/3, 9/1, 9/2, 10/2A1, 10/1A/1,
10/6, 12/1A/1, 12/6A, 12/5, and 10/9 Near
Warai Woods, Tal - Karjat, Dist - Raigad,
Karjat, Maharashtra, India, 410101
And Bounded As Follows:
East S.No. 13 And Village Boundary
"West | S.No. 10
North | S.No. 9, 13, 8 And 6
"South | River
1. Sunilkumar | Property Address - Flat No. C5-403 H156922306 26th July | Rs. 2,43,727.8 | Rs. 29,70,172.25/4 Rs. 24,37,278/- 19/04/2023| 24/04/2023
Chandra Admeasuring 34.66 Square Meter (Carpet 18012411, 2022
Jaiswar | Area) On The Fourth Floor In The Building H156922306
2. Chintadevi | c_5 At Xrbia Warai, Ph-| Village - Warai 18012411L
ET:‘VCS:a Tarfe Waredi, Survey No. 6/2, 6/3,9/1,9/2,
10/2A1, 10/1A/1, 10/6, 12/1A/1, 12/6A,
12/5, AND 10/9, Near Warai Woods, Tal -
Karjat, Dist - Raigad, Karjat, Maharashtra,
India, 410201 And Bounded As Follows:
East | S.No. 13 And Village Boundary
[ 'West| S.No. 10 '
| 'North S.No. 9, 13,8 And 6
| South River

SARFAESI Act with the aid and through public e-E-auction mode.

“AS IS WHERE IS” BASIS & “AS IS WHAT IT IS” CONDITION.

before 21/04/2023.

EMD will not carry any interest.

Date: 05.04.2023
Place: Raigad

Terms And Conditions Of Public Auction
1. The E-auction Sale is being conducted online by the Authorised Officer through the website https:/sarfaesi.E-auctiontiger.net under the provisions of

2. The public E-auction will be conducted on the date and time mentioned herein above, when the secured asset/s mentioned above will be sold on

3. For participating in the public E-auction, intending purchasers/bidders will have to submit the details of payment of refundable Earnest Money Deposit
of 10 % of the reserve price of the secured assets along with copies of the PANCARD, Board Resolutions in case of company and Address Proof on or

4. The EMD of all other bidders who did not succeed in the public E-auction will be refunded by LTF within 7 days of the closure of the public E-auction. The

5. The successful purchaser/bidder shall deposit the 25 % (inclusive of EMD) of his/its offer by way of by way of D.D./P. O favoring “L&T Finance Limited”
payable at Mumbai on or before 18:00 hours on 24/04/2023 i.e., day of e-auction or on the next working day i.e., 25/04/2023, which deposit will have to
confirmed by L&T Finance Limited, failing which the sale will be deemed have been failed and the EMD of the said successful bidder shall be forfeited.
The balance amount i.e., 75% of purchase price payable shall be paid by the purchaser to L&T Finance Limited on or before the fifteenth day of
confirmation of sale of immovable property or such extended period as per provisions of law.

6. Forinspection of property or more information, the prospective bidders may contact the authorised officeri.e.., “Name - Prashant Patil, contact No.
9223548807, L&T Finance Ltd, - Office: 6th Floor, Brindavan Building, Plot No 177, Kalina, CST Road, Near Mercedes Showroom, SantaCruz
(East), Mumbai - 400 098 and Ankit Vig, contact No. 8668943242, L&T Finance Ltd, - Office: 6th Floor, Brindavan Building, Plot No 177,
Kalina, CST Road, Near Mercedes Showroom, SantaCruz (East), Mumbai - 400 098" At any stage of the E-auction, the Authorised Officer may
accept/reject/modify/cancel the bid/offer or post-pone the E-auction without assigning any reason thereof and without any prior notice.

7. Thesuccessful purchaser/biddershall bear any statutory dues, taxes, fees payable, stamp duty, registration fees, etc. thatis required to be paid in order to
getthe property conveyed/delivered in his/her/its favour as per the applicable law.

8. The Borrower/Guarantors, who are liable for the said outstanding dues, shall treat this Sale Notice as a notice under Rule 8 (6) of the Security Interest
(Enforcement) Rules, about the holding of above-mentioned public E-auction sale.

9. TheBorrower (s) /Co-Borrower(s)/Guarantor(s)/Mortgagor(s) are hereby called up on to pay the entire loan outstanding dues as mentioned above before
the said E-auction date failing which the L & T Finance Ltd shall sale the property as per the provisions laid down in the SARFAESI ACT,2002.

10. The Borrower (s) /Co-Borrower(s)/Guarantor(s)/Mortgagor(s) /public at large are hereby restrained from transferring by way of sale, lease or otherwise
with the secured assets referred to in the notice without prior written consent of L&T Finance Limited.

Sd/-
Authorized Officer
For L&T FINANCE LIMITED
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